


ACTION TAKEN REPORT OF A.P POLLUTION CONTROL BOARD (APPCB) 

SUBMITTED IN COMPLIANCE TO THE HON’BLE NATIONAL GREEN TRIBUNAL 

(NGT) ORDER DATED 03.03.2021 IN ORIGINAL APPLICATION (O.A) NO. 114 OF 

2020. 

 
 

It is to submit that O.A. No.114 of 2020 was filed before the Hon’ble NGT, New Delhi by 

Secretary, St. Mark Educational Institution, Society Group of Institution, Ananthapuramu 

regarding violations of environmental norms by M/s. Siflon Drugs, Rachanapalli (V), 

Ananthapuramu District. The APPCB has submitted report of the committee to the Hon’ble NGT 

on 23.02.2021. The matter was heard on 03.03.2021 and the Hon’ble NGT vide order dated 

03.03.2021 directed the APPCB to  

“….. There is need to ensure compliance of Environmental norms as well as to assess and 

recovery of compensation for the past violations, following due process of law. In particular, 

remedial action be taken to control odour by utilizing latest technology for the purpose. An 

action taken report to be filed within two months to the Tribunal with a copy to the concerned 

unit for its response, if any, before the next date”. A copy of the Hon’ble NGT order dated 

03.03.2021 is enclosed as Annexure – 1. 

In compliance to the above order, the action taken report of APPCB is submitted below: 

1. APPCB earlier issued Stop Production order to this industry on 16.06.2020 for certain non-

compliances, which was subsequently revoked by the Board vide order dt.22.07.2020, duly 

stipulating conditions. A Bank Guarantee of Rs. 4.00 Lakhs was obtained from the industry 

towards ensuring compliance. Further, the Board earlier issued a Show Cause Notice to the 

industry on 04.09.2020 for levying Environmental Compensation of Rs.2,40,000/- for the 

violation of the conditions by the industry. The industry vide letter dated 19.01.2021 paid the 

Environmental Compensation to the Board vide Demand Draft No.048582, dated 12.01.2020. A 

copy of the Show Cause notice dated 04.09.2020 and the industry letter dt. 19.01.2021 are 

enclosed as Annexure-2 A & 2 B. 

 
2. M/s. Siflon Drugs, Rachanapalli, Ananthapuramu District was inspected by the Environmental 

Engineer, APPCB, Regional Office, Ananthapuramu, and Junior Scientific Officer, Zonal 

Laboratory, Kurnool on 04.03.2021 & 05.03.2021 and also conducted Ambient air quality 

monitoring including Volatile Organic Compounds (VOCs) monitoring and reported the status. 

From the report, it was observed that the industry is carrying out excess production, not installed 

separate stacks for the boilers, VOC monitoring values show that there is smell nuisance within 

the premises and at CRIT College, Rachanapalli during night hours. A copy of the Inspection 

report dated.24.03.2021along with the analysis reports is enclosed as Annexure – 3. 

3. The APPCB examined the status of the industry and keeping in view of the non-compliances, the 

APPCB forfeited the Bank Guarantee of Rs 4.00 lakhs submitted by the industry. Also, the 

APPCB issued direction to the industry vide order dt. 18.05.2021 to take all necessary steps to 

reduce the odour nuisance and to provide separate stacks for the 4 TPH and 3 TPH boilers within 
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one month along with other conditions to comply with.  A copy of the directions dated. 

18.05.2021 is enclosed as Annexure -3A. 

 

4. The APPCB constituted inspection team comprising of Senior Environmental Engineer, Zonal 

Office: Kurnool, Junior Scientific Officer, Zonal Laboratory, Kurnool and Assistant 

Environmental Engineer, Regional Office, Ananthapuramu vide Orders dt. 16.06.2021 for 

inspection of M/s. Siflon Drugs, Rachanapalli, Ananthapuramu District. Also, instructions were 

issued to the team to specifically look into i) carrying out excess production, ii) installation of 

separate stacks for the boilers and iii) excess Volatile Organic Compound (VOC) values causing 

odour nuisance by the industry. As per the instructions, the industry was inspected by above 

team on 18.06.2021 & 19.06.2021, conducted stack monitoring for the boilers, vent of the 

scrubbers, Ambient Air Quality and VOC monitoring in the industry’s premises, nearby villages, 

complainant premises and reported the status.  A copy of the inspection report dated.23.06.2021 

along with the analysis reports is enclosed as Annexure – 4. 

5. The Board examined the status of the industry and keeping in view of the non compliance of the 

industry with regard to the excess production, APPCB issued show cause notice to the industry 

on 01.07.2021 for levying Environmental Compensation of Rs. 28,90,000/- after deduction of 

Bank Guarantee of Rs. 4,00,000/- which was already forfeited by the Board for the violations of 

the industry during this period. A copy of the Show Cause notice dt. 01.07.2021 is enclosed as 

Annexure – 5. 

6. The industry vide lr.dt.20.07.2021 paid the Environmental Compensation of Rs.10.0 Lakhs as 

against the levied amount of Rs.28.90 Lakhs and requested the Board for another two months 

time for the payment of balance environmental compensation of Rs.18.90 Lakhs to the Board.  A 

copy of the industry’s lr.dt.20.07.2021 is enclosed as Annexure – 5 A. 

7. The status of the industry was reviewed by the External Advisory Committee (EAC) of APPCB 

on 22.07.2021 and the Board vide order dt.10.08.2021 issued directions to the industry not to 

manufacture any unconsented products and also shall not exceed the permitted quantity in any 

form, to continue to take all necessary steps to reduce the odour nuisance, and to pay the balance 

Environmental Compensation of Rs.18.90 Lakhs as committed vide lr.dt.20.07.2021.  A copy of 

the directions dt.10.08.2021 is enclosed as Annexure – 5 B. 

8. After the issue of Show cause notice dt.01.07.2021 by the Board for payment of Environmental 

Compensation for excess production, the industry has stopped carrying out of excess production 

and is not manufacturing any unconsented products other than the permitted products in the CFO 

order dt.21.06.2018.   

9. Out of the 9 products permitted in the CFO order dt.21.06.2018, the industry has manufactured 3 

products namely Oxyclozanide, Niclosamide & Fenbendazole and has carried out production in 

total (which include all the 3 products) of about 16,500 Kgs i.e., 271.31 Kgs/day (Average) as 

against the consented quantity of 660 Kgs/Day during the period from 20.06.2021 to 20.08.2021.  

The industry has manufactured Oxyclozanide – 10,000 Kgs i.e., 163.93 Kgs/day (Average) as 

against permitted quantity of 166.67 Kgs/day; Niclosamide – 4,500 Kgs i.e., 73.77 Kgs/day 

(Average) as against permitted quantity of 70 Kgs/day & Fenbendazole – 2,050 Kgs i.e., 33.6 

Kgs/day (Average) as against permitted quantity of 33.33 Kgs/day during the above period. 
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Remedial action taken to control Odour by the industry: 

10. The sources of odour nuisance from the industry are HCL & SO2 emissions emanated from the 

process, solvent losses during separation of mother liquors, distillation of spent solvents, & also 

from the solvent storage tanks, odour from the vent of the Agitated Thin Film Drier (ATFD) 

provided for the disposal of High TDS effluents and also from the High TDS effluents storage 

tanks. 

11. The industry has taken the following odour control measures and the details are as follows:  
 

a) Earlier, the industry was using Chlorine in the manufacture of 5- Chloro Salicylic Acid (an 

intermediate stage (Stage -1) of Niclosamide). At present, the industry has stopped the 

manufacturing the above stage of the product in their premises and thereby stopped 

Chlorine usage in the process. The industry is procuring 5- Chloro Salicylic Acid from 

M/s. Dhari Chemicals, Gujarat and M/s. Galaxy Chemicals, Bellary, Karnataka State.   

b) The industry has 2 Numbers of production blocks namely Block-B and Block-C and the 

details of the process emissions and control equipment provided in each of the production 

block are as follows: 

Block- B:  

In the Block – B, Fenbendazole & Rafoxanide products are manufactured. HCl emissions 

are emanated from the process in stage – 2 of Fenbendazole and stage -3 of Rafoxanide. 

The industry has provided 1 No.of double stage scrubber in production block with water as 

a scrubbing media  for the stage -1 of scrubber and caustic lye as a scrubbing media for 

stage-2 of scrubber for the scrubbing the HCl emissions.  

Block- C:  

In production Block- C, Oxyclozanide & Niclosamide products are manufactured. HCl and 

SO2 emissions are emanated in the stage – 3 of Oxyclozanide and HCl emissions are 

emanated in the Niclosamide (Stage – 2). 

The industry has provided 1 No.of double stage scrubbers in Production Block-C with 

water as a scrubbing media in stage – 1 of scrubber and caustic lye as scrubbing media in 

stage- 2 for scrubbing the HCl, SO2 emissions.  

c) The industry has provided online pH meters for the scrubbers provided in Block - B & 

Block – C to monitor the scrubbing efficiency and these pH meters are provided with data 

logger system to continuously monitor the pH of the scrubbing solution.  

d) The industry has upgraded the receivers used for the Scrubber with the Jacketed receivers 

with water circulation to control the temperature of the Scrubbing media for increasing the 

Scrubbing efficiency.  

e) The industry has provided Scrubber to the vent of the Agitated Thin Film Drier (ATFD) 

being utilized for disposal of HTDS effluents and also operating MEE and ATFD only 

during day time to control the odour from the evaporation system. 

f) The industry has covered the HTDS effluent storage tanks on the top with the asbestos 

sheet / GI sheet and provided the ducting system (with ID fan of capacity 5 HP) connected 

to Scrubber to control odour nuisance from the High TDS effluent storage tanks. 
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g) The industry has replaced the Centrifuges used earlier for separation of mother liquors with 

Agitated Nutsche Filter cum Driers (ANFD) i.e., 7 Nos in Production Block-C and 3 Nos 

in Production Block-B which are closed system thereby controlling the odour nuisance 

while separation of mother liquors in the production blocks.  

h) The industry has 2 nos of distillation columns for the recovery of spent solvents for which 

the industry has provided primary condenser (with water circulation) and secondary 

condenser (with chilled brine circulation) for each of the distillation column and the final 

vent from the two distillation columns was dipped in the Mother Liquors (ML’s) storage 

tanks to reduce solvent losses and thereby controlling the odour nuisance.  

i) The industry has 4 Nos. of Vertical Solvent Storage tanks for the storage of solvents viz., 

Methanol – 20 KL, Acetone – 20 KL, Monochloro Benzene – 20 KL, Toluene – 20 KL. 

The industry has connected the vents of the each of these Solvent Storage tanks to the 4 

Nos.of condensers (of 6 Sq.Mtrs capacity) to reduce the solvent losses from the storage 

tanks. The photographs depicting the installation of above odour control measures are 

enclosed as Annexure-6. 

      Air Quality Monitoring Results: 

12. The APPCB, Zonal Laboratory, Kurnool have conducted stack monitoring for the stack 

attached to boiler, vent of the scrubber and also Ambient Air Quality & VOC Monitoring 

within industry’s premises, nearby villages and also in the complainant’s premises in March, 

2021 i.e., on 04.03.2021 & 05.03.2021 and also in June, 2021 i.e., on 18.06.2021 & 

19.06.2021.  

 

i. Inferences from the monitorings conducted  by APPCB on 04.03.2021 &05.03.2021: 
 

a) The Volatile Organic Compounds (VOCs) monitored within the industry premises show 

that the VOC values were in the range of 0.1 PPM to 2.8 PPMindicating that the 

characteristic odour nuisance prevailed within the premises.  

b) The VOCs monitored in the nearby villages viz., Kodimi and Rachanapalli which are at 

an aerial distance of 0.9 KM and 1.9 KM respectively from the industry, show that the 

VOCs were below detectable limits.  

c) The VOCs monitored in the premises of Chiranjeevi Reddy Institute of Engineering & 

Technology (CRIT)(belonging to the Petitioner), Rachanapalli(V) at an aerial distance of 

0.7 Km from the industry, show the values in the range of 0.1PPM to 0.2 PPM during 

night hours from 10:20 PM to 2:30 AM on 4-5th March 2021.  

d) The stack & ambient air quality monitoring conducted within the industry shows that the 

parameters viz., SPM, SO2 and NOx are within the stipulated standards.  The copies of 

the anlaysis reports are enclosed as Annexure – 3. 

 
ii. Inferences from the monitoring conducted by APPCB on 18.06.2021 & 19.06.2021:  

 
a) The Stack and Ambient Air Quality Monitoring conducted within the industry’s 

premises shows that the parameters viz., SPM, SO2 and NOx are within the stipulated 

standards.  
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b) The VOCs monitored within the industry premises show that the VOC values were in 

the range of 0.1 PPM to 4.4 PPM indicating that the characteristic odour of organic 

compounds in the industry’s premises, which may be due to the solvent losses. The 

industry has to further reduce solvent losses by improving the efficiency of the solvent 

recovery systems. 

c) The VOCs monitored in the nearby villages viz., Kodimi and Rachanapalli which are at 

an aerial distance of 0.9 KM and 1.9 KM respectively from the industry, show that the 

VOCs were within the Below Detectable Limit of 0.1 PPM  

d) The VOCs monitored in the premises of CRIT College, Rachanapalli (Complainant 

premises) at an aerial distance of 0.7 Km from the industry, show that the VOCs were 

within the Below Detectable Limit of 0.1 PPM. The copies of the analysis reports are 

enclosed as Annexure – 4. 

8. The APPCB vide letter dated 12.03.2021 communicated the Hon’ble NGT order 

dated.03.03.2021 to the industry stating that remedial action to be taken to control odour 

from the industry by utilizing latest technology for the purpose. Also, the industry was 

informed that VOCs were recorded within the plant during the monitoring of the industry 

conducted by the Board Officials on 04.03.2021 & 05.03.2021 indicating that there was 

smell nuisance prevailing within the premises. The industry was directed to furnish an action 

plan to completely eliminate the odour nuisance prevailing within the premises of the 

industry.    A copy of the letter dated.12.03.2021 is enclosed as Annexure – 7. 

9. Also, the APPCB vide order dated 18.05.2021 directed the industry to take all necessary 

steps to reduce the odour nuisance within a month along with other conditions. A copy of the 

Directions dated 18.05.2021 is enclosed as Annexure – 3A. 

10. The industry in its letter dt. 18.05.2021 submitted the details of action already taken for 

control of odour nuisance and proposed to further reduce the smell nuisance from their 

industry within one month and by taking additional measures i.e., a) providing jacketed 

receivers for the scrubbers in both Block – B& C to minimize the temperature in the 

scrubbing system b) providing scrubbing system to HTDS effluent storage tanks and 

neutralization tanks, by covering them completely. The industry’s letter dt. 18.05.2021 is 

enclosed as Annexure – 8. 

11. The latest compliance of the industry to the directions issued by the Board vide Order dated 

18.05.2021 are as follows:  

S.No. Direction Compliance 

1 The industry shall take all the 
necessary steps to reduce the 
odour nuisance within one 
month 

The industry has upgraded the receivers used for 
the Scrubber with the jacketed receivers with water 
circulation to control the temperature of the 
Scrubbing media thereby increase the Scrubbing 
efficiency.  

Also, the industry has provided i) Scrubber to the 
vent of the Agitated Thin Film Drier provided for 
disposal of HTDS effluents and ii) Covered the 
HTDS effluent storage tanks and provided the 
ducting system (with ID fan of capacity 5 HP) 
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connected to Scrubber to control odour nuisance 
from the High TDS effluent storage tanks. 

The industry is also operating MEE and ATFD 
only during day time to control the odour from the 
evaporation system. 

2 The industry shall provide 
separate stacks for the 4 TPH 
and 3 TPH boilers as 
stipulated in the CFO order 
dt. 21.06.2018 within one 
month 

Earlier, the industry is having Common Stack for 
the 3 TPH & 4 TPH boilers. Now, the industry is 
not operating the 3 TPH boiler and also 
disconnected the duct from 3 TPH boiler to the 
common stack permanently on 01.06.2021.  

The industry representative informed that they are 
planning to sell the 3 TPH boiler within a month’s 
time.  

3 The industry shall not 
manufacture new products 
and not exceeding the 
permitted quantity, other than 
those mentioned in CFO 

The industry is not manufacturing any new 
products other than permitted in the Consent 
Order. Also, after the issue of Show cause notice 
dt.01.07.2021 by the Board for payment of 
Environmental Compensation for excess 
production, the industry has stopped carrying out 
of excess production.   

Out of the 9 products permitted in the CFO order 
dt.21.06.2018, the industry has manufactured 3 
products namely Oxyclozanide, Niclosamide & 
Fenbendazole and has carried out production in 
total (which include all the 3 products) of about 
16,500 Kgs i.e., 271.31 Kgs/day (Average) as 
against the consented quantity of 660 Kgs/Day 
during the period from 20.06.2021 to 20.08.2021.  
The industry has manufactured Oxyclozanide – 
10,000 Kgs i.e., 163.93 Kgs/day (Average) as 
against permitted quantity of 166.67 Kgs/day; 
Niclosamide – 4,500 Kgs i.e., 73.77 Kgs/day 
(Average) as against permitted quantity of 70 
Kgs/day & Fenbendazole – 2,050 Kgs i.e., 33.6 
Kgs/day (Average) as against permitted quantity of 
33.33 Kgs/day during the above period. 

4 The industry shall dispose the 
Plastic liners, carboys and 
scrap waste only to the 
authorized recyclers 

The industry is disposing the plastic liners, carboys 
and scrap waste regularly to M/s. Apex polymers, 
Visakhapatnam which is an authorized recycler. 

 

5 The industry shall operate the 
two stage scrubbers for 
scrubbing of process 
emissions at all emission 
sources. The industry shall 
maintain online pH meters to 
the scrubbers 

The industry is operating two stage scrubbers for 
the scrubbing of process emissions i.e., HCl & SO2 
emissions emanated from the production Block –B 
& C. The industry has provided online pH meters 
for the scrubbers provided in Block - B & Block – 
C to monitor the scrubbing efficiency and these pH 
meters are provided with data logger system.  

6 There shall not be any 
discharge of wastewater 
outside the industry premises 

There is no discharge of wastewater outside the 
industry premises. 

 

7 The online monitoring system 
shall be calibrated 

The industry has provided online effluent 
monitoring system for the outlet of RO for 
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Item No. 06 & 07  Court No. 1  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 114/2020 

(With report dated 23.02.2021)

Secretary, St. Mark Educational 
Institution Society Group of Institution  Applicant 

Versus 
State of Andhra Pradesh                     Respondent 

WITH 

Original Application No. 180/2020 

P. Sreelakshmi & Ors. Applicant(s) 
Versus 

State of A.P.           Respondent 

Date of hearing:     03.03.2021  

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
    HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Respondent(s): Mr. TVS Raghavendra Sreyas, Advocate for APPCB  

ORDER 
1.1

1. Both the matters involve question of violation of environmental 

norms by M/s Siflon Drugs at Ranchanpalli, District Anantapur, Andhra 

Pradesh. Vide orders dated 14.10.2020 in OA 114/2020 and 01.12.2020 

in OA 180/2020, the Tribunal directed remedial action by the State PCB 

and District Magistrate, Anantapur and filing of an action taken report.

2. Accordingly, a common action taken report has been filed by the 

State PCB on 23.02.2021 to the effect that a joint Committee was 

constituted which carried out inspection with reference to nature of the 

ANNEXURE - 1
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industrial activity, details of water consumption, nature and extent of 

production, details of effluent generation, details of sources of air 

pollution, control equipment provided by the industry, details of the 

process emissions and control equipment provided, effluent treatment 

details, Hazardous & Non–Hazardous Solid waste details, details of the 

Environmental Clearance and details of Consent for Operation from A.P. 

Pollution Control Board. The report further mentions that earlier on 

account of non-compliances, stop production order was issued on 

16.06.2020 which was revoked on 22.07.2020 subject to following 

conditions:

“19.   xxx……………………….xxx………………………………xxx……… 

1)  The industry shall take all the necessary steps to reduce 
the odour nuisance.  

2)  The industry shall not manufacture new products and 
exceeding the permitted quantity, other than mentioned in 
the CFO.  

3)  The industry shall dispose the Plastic liners, carbouys and 
scrap waste only to the authorized recyclers.  

4)  The industry shall operate the two stage scrubber for 
scrubbing of process emissions at all emission sources. 
The industry shall maintain online pH meters to the 
scrubbers. 

5)  The industry shall dispose the spent solvents / mixed 
spent solvents as per the CFO order. The organic residue 
shall be disposed to the authorized parties as per the CFO 
order.  

6)  There shall not be any discharge of waste water outside 
the industry premises.  

7)  The industry shall provide separate stacks for the 4 TPH 
and 3 TPH boilers as stipulated in the CFO order dt 
21.06.2018.  

8)  The industry shall maintain the records of effluent 
generation and disposal  

9)  The industry shall not cause any ground water 
contamination.  

10)  The online monitoring system shall be calibrated 
periodically as per equipment suppliers manual / CPCB 
guidelines before starting the production.  

11)  The industry shall prepare safety report and commission 
safety audit yearly. Industry shall prepare Hazop study 
report within 2 months.  

12)  The industry shall pay the Environmental Compensation 
to be levied by the Board shortly.”
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3. Present status of compliance has been given in tabular form as 

follows:

“ S. 
No

Directions issued Present state of Compliance 

1. xxx xxx 

2. The industry shall not 
manufacture new products 
and exceeding the 
permitted quantity, other 
than mentioned in the 
CFO. 

The industry has not been manufacturing new 
products. 

However, the industry hasbeen manufacturing 
the  
Consented products exceeding the quantities 
permitted. During the last six months the industry 
has manufactured the following products in excess of 
the Consented products:

Product  
Manufactured 

Consented 
quantity 

Actually  
Manufactured  

(Averaged to Day  
production) 

Oxyclozanide 166.67  
Kg/day 

613.3 Kg/day 

Rafoxanide 66.67  
Kg/day 

71.11 Kg/day 

Niclosamide 70 Kg/day 33.33 Kg/day 

Fenbendazole 33.33  
Kg/day 

68.88 Kg/day 

The industry has manufactured the products in 
excess of the permitted quantities i.e., up to 
786.62 Kgs/day (average) and 804 Kgs/day 
(Maximum) as against the consented quantities of 660 
Kgs/day. ”

4. The report ends with the following concluding remarks:

“23. Concluding remarks of the committee : 

The committee during the inspections on 27.01.2021 and 
11.02.2021 observed the following 

1) There were no discharges of water / wastewater from 
the industry to the outside areas. 

2) There was no smell nuisance outside the industry area 
or in the nearby villages Rachanapalli and Kodimi. 

3) Characteristic odour was felt within the premises of the 
industry. 

4) The industry has installed the requisite pollution control 
systems such as Multiple Effective Evaporator, Agitated 
Thin Film Drier (ATFD), Biological ETP, R.O system, 
Scrubber to Agitated Thin Film Drier, Online Effluent 
Monitoring System, Double stage Scrubbers in the 
process areas with Online pH monitoring system and 
Data Logging, VOC meter with Data logging system, 
etc., 
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5) The industry has been disposing the wastewater 
generated from the process through MEE followed by 
ATFD and Biological ETP followed by R.O system. 

6) The industry has been operating with people of requisite 
qualification and experience. 

7) The Hazardous Chemicals stored on the premises viz., 
Methanol, Toluene, Mono Chloro Benzene, Acetone and 
N-Hexane are within the threshold limits. 

8) As per the Hazard Analysis and Risk Assessment 
prepared by the 3rd party M/s. Indussafe Industrial 
Engineers, Hyderabad, even in the worst case scenario, 
there is no life threat to the nearby habitation. 

9) The industry has not been using chlorine gas as raw 
material. If it uses Chlorine gas and in case of leakage 
of Chlorine gas, depending upon the wind direction the 
chlorine vapours would cause damage to the health of 
people residing up to 1.5 Km., from the point of source of 
leakage and depending upon the concentration. 

5. In the light of above conclusion, there is need to ensure compliance 

of environmental norms as well as to assess and recovery of compensation 

for the past violations, following due process of law. In particular, remedial 

action be taken to control odour by utilising latest technology for the 

purpose. 

6. Learned Counsel appearing for the State PCB has assured that 

within four weeks remedial action will be ensured and compensation will 

be assessed and recovered.

7. Accordingly, let an action taken report be filed within two months 

by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF with a copy to 

the concerned unit for its response, if any, before the next date.

8. To avoid duplation, only OA No. 114/2020 be kept pending. OA No. 

180/2020 will sand disposed of.  

List for further consideration on 05.07.2021.

Adarsh Kumar Goel, CP 
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S.K. Singh, JM 

Dr. Nagin Nanda, EM 

March 03, 2021 
Original Application No. 114/2020  
and Original Application No. 180/2020 
DV 
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Date: 23.06.2021 

To,      

The Member Secretary, 

A.P. Pollution Control Board, 

Board Office, Vijayawada. 

 

 

// Kind Attention: JCEE, UH-II // 

Sir, 

 

Sub:  APPCB – M/s. Siflon Drugs, Sy.No.25/4, Rachanapalli (V), Ananthapuramu District – 

Inspection report - Submitted – Reg. 

 

Ref:  E-Mail received from JCEE, UH-II on 16.06.2021. 

* * * * * 

 It is to submit that in the reference cited above, an inspection team was constituted with 

Sri M.V.N. Prasad, SEE, Zonal Office, Kurnool, Sri M Bujjibabu JSO, Zonal Office, Kurnool 

and Sri MBS Shankara Rao, AEE, RO, Ananthapuramu for inspection of M/s. Siflon Drugs, 

Rachanapalli (V), Ananthapuramu District on or after 16.06.2021. Also, instructions were issued 

to the team to specifically look into i) carrying out excess production, ii) installation of separate 

stacks for the boilers and iii) excess VOC values causing odour nuisance by the industry. As per 

the instructions, the industry was inspected by above team on 18.06.2021 & 19.06.2021.     Sri S. 

Suresh, GM (Operations) of the industry was present during the inspection. The details of the 

inspection are as follows: 

1.   Name and location of the industry  

 

: 

 

 

M/s  Siflon Drugs,  

Sy.No.25/4, Rachanapalli (V),  

Ananthapuramu District. 

2.  Line of Activity  : Manufacturing of Veterinary Drugs & its 

Intermediates 

3.  Category of the industry  : Red-Haz. 

4.  Date of commissioning of industry : May, 1999 

5.  Total Project cost : Rs.13.46 Crores 

6.  Total area of the plant : 13.19 acres.  

7.  Surroundings of the Industry: : North: Anantapur-Bellary State Highway; 

South: M/s. Siflon Drip and Sprinklers 

Private Limited; East: Dry Agricultural 

Land; West:  Dry Agricultural Land; 

Distance from Nearest Habitation:  The 

nearest habitation is Kodimi(V) and is 

existing at a distance of 0.9 Km in North-

East direction from the industry. 

Rachanapalli (v) is existing at a distance of 

about 1.3 Kms in Eastern direction from the 

industry. Ananthapuramu town is at a 

distance of 5.5 Kms from the industry.  

St. Mark Educational Institution is at 

distance of 500 mtrs from the industry in the 

North Western direction.  

Era International School is at a distance of 

about 300 mtrs and Chiranjeevi Reddy 

Institute of technology is at a distance of 

about 600 mtrs in North-west direction;  

Distance from Nearest water body: Kodimi 

canal is at a distance of 1.1 Km in North-East 

direction. 

8.  Extent of Green belt developed in : The industry has developed greenbelt in an 
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Acres area of about 5.0 acres towards North and 

Eastern directions within the premises. The 

greenbelt developed is about 37.9 % of the 

total area of the industry.  

9.  Status of operation : The unit was in operation. 

10.  Status Consent under Water & Air 

Acts & HW Authorization.  

: The Board issued CFO & HWA Order to the 

industry vide Order dated 21.06.2018 with a 

validity up to 30.04.2022. A copy of the 

same is enclosed as Annexure-1. 

11.  Name of the products and by-products 

manufactured with quantity (per day 

or month or annum). 

: As per the Consent Order dated 21.06.2018, 

the industry was permitted to manufacture 

the following products and quantities. 

 

Sl. 

No. 

Name of the 

Products 

Consented Quantity as per CFO order dated: 21/06/2018 in 

Kgs/day 

 Group – A:  

1 Rafoxanide 100 Kg/day 

2 Closantel Base 200 Kg/day 

3 Parziquantel 100 Kg/day 

4 Clorsulon 100 Kg/day 

5 Butaphosphan 40 Kg/day 

6 Firocoxib 10 Kg/day 

 Total Group  - A 550.0 Kg/day 

 Group – B:  

1 Oxyclozanide 166.67 Kg/day 

2 Niclosamide 70 Kg/day 

3 Albendazole 66.67 Kg/day 

4 Fenbendazole 33.33 Kg/day 

5 Closantel Sodium 50 Kg/day 

6 Closantel Base 100 Kg/day 

7 Triclabendazole 66.67 Kg/day 

8 Rafoxanide 66.67 Kg/day 

9 Enrofloxacin 40 Kg/day 

 Total Group  - B 660.00 Kgs/day 

Note: The industry shall manufacture following any one group of products at any given point of 

time. 
 

12.  Comments on whether the products are permitted products and production is with 

the permitted capacity : 

The industry is manufacturing only Group - B products and is manufacturing four of the 

nine permitted products in Group – B. The month wise details of production from July, 

2020 (from 25.07.2020 i.e., restarting of production after Revocation of Stop Production 

Order) to June, 2021 are verified using the GST records, delivery challans and job work 

invoices. As per the records, the month wise details of products manufactured are as 

follows: 

Month Oxyclozanide 

(in Kgs)  

Rafoxanide 

(in Kgs)  

Niclosamide 

(in Kgs) 

Fenbendazole 

(in Kgs) 

Total (in 

Kgs) 

Permitted 

quantity as 

per CFO  

166.67 

Kgs/day 

(or) 

5000 

Kgs/month 

66.67 

Kgs/day (or) 

2000.1 

Kgs/month 

70 Kgs/day 

(or) 

2100 

Kgs/month 

33.33 Kgs/day 

(or)         

999.9 

Kgs/month 

660 Kgs/day 

(or)     

19800 

Kgs/month 

July, 20 4800 5000 5000 1600 16400 

Aug, 20 18400 2000 1000 3000 24400 

Sep, 20 17600 2000 2000 1600 23200 

Oct, 20 16800 2000 3000 3000 24800 

Nov, 20 20000 2300 0 400 22700 

Dec, 20 19200 2500 0 2400 24100 
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Jan, 21 18400 2000 0 2000 22400 

Feb, 21 16800 2000 4000 2000 24800 

Mar, 21 14400 0 7000 4800 26200 

Apr, 21 15200 0 3000 800 19000 

May, 21 14400 0 2000 3200 19600 

Jun, 21 

(Till 17
th

 of 

the month) 

8000 0 2000 1600 11600 

Total in Kgs 184000 19800 29000 26400 259200 

 

13.  Details of the Excess Production carried out by the industry: 
 

As seen from the above, the industry has manufactured Excess Production and the details are 

as follows: 
 

i. Oxyclozanide  :   

1,84,000 Kgs (230 batches of about 800 Kg each ; each batch lasts a time cycle of 

135 hours) in 327 days i.e., an average production of 562.69  Kgs/day as against 

166.67 Kgs/day i.e., the industry has carried out 237.6 % of excess production.  

Since March, 2021, the industry has manufactured 52,000 Kgs i.e., an avg 

production of 477.06 Kgs/day as against 166.67 Kgs/day i.e., the industry has 

carried out 186.2 % of excess production. 

ii. Rafoxanide : 

19,800 Kgs (40 batches of about 500 Kg each ; each batch lasts a time cycle of 170 

hours) in 327 days i.e., an average of 60.55 Kgs/day as against 66.67 Kgs/day. 

Since March, 2021 the industry has stopped manufacturing of this product in the 

premises. Instead, the industry is manufacturing this product at their sister concern 

unit i.e., M/s. Siflon Drugs Pvt Ltd., J.P. Darga Road, Rangapur (V), Kothuru (M), 

Ranga Reddy District on job work basis. A copy of the Delivery Challan is enclosed 

as Annexure -2.  

iii. Niclosamide – 29,000 Kgs (29 batches of about 1000 Kg each ; each batch lasts a 

time cycle of 100 hours) in 327 days i.e., an average of 88.68 Kgs/day as against 70 

Kgs/day i.e., the industry has carried out 26.68 % of excess production. 

Since March, 2021, the industry has manufactured 14,000 Kgs i.e., an avg 

production of 128.44 Kgs/day as against 88.68 Kgs/day i.e., the industry has carried 

out 44.8 % of excess production.  

The industry has stopped the stage -1 of this product i.e., 5-Chloro Salicyclic Acid in 

the premises and is purchasing the same from M/s. Galaxy Chemicals, KIADB 

Industrial Area, Mundargi (V), Bellary, Karnataka and also from M/s. Dhari 

Chemicals, Baroda, Gujarat. A copy of the Proforma Invoice is enclosed as 

Annexure - 3.   

iv. Fenbendazole – 18,580 Kgs (46 batches of about 400 Kg each ; each batch lasts a 

time cycle of 116 hours) in 327 days i.e., an average of 80.73 Kgs/day as against 

33.33 Kgs/day i.e., the industry has carried out 142.2 % of excess production. 
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Since March, 2021 the industry has manufactured 10,400 Kgs i.e., an avg production 

of 95.41 Kgs/day as against 33.33 Kgs/day i.e., the industry has carried out 186.2 % 

of excess production. 

 

Total production: The industry has carried out excess production in total (which include 

all the 4 products) of about 792.66 Kgs/day (average) as against the consented quantities 

of 660 Kgs/day i.e., the industry has carried out 20.1 % of excess production during the 

period from July, 2020 to June, 2021.  

Since March, 2021 the industry has manufactured 76,400 Kgs i.e., an avg production of 

700.91 Kgs/day as against 660 Kgs/day i.e., the industry has carried out 6.19 % of excess 

production. 

 

14.  The Details of the Water Consumption and Flow Meters Status : 

  

The source of water supply for the industry is Borewell and as per the CFO order dt. 

21.06.2018, the details of permitted water consumption is as follows: 

 S.No Purpose Consented quantity as per CFO order dated: 

21.06.2018 (in KLD) 

1 Process &Washings 8.8 

2 Boiler feed 10 

3 Cooling blow down 2.0 

4 Gardening 1.00 

5 Domestic 2.00 

 Total: 23.8 KLD 
 

The industry has provided flow meter for the i) Borewell, ii) boiler feed, iii) process & 

washings and Cooling tower makeup, iv) Domestic and is maintaining records. As per the 

records the total water consumption is 2558.6 KL i.e., avg 23.69 KLD during the period 

from March, 2021 to June, 2021 (till 17
th

 of June) and the flow meter readings during 

inspection on 18.06.2021 are as follows: i) Borewell: 2022.03 Kl ii) Boiler feed: 1659.937 

KL iii) process & washings and Cooling tower makeup: 3549.127 KL iv) Domestic: 

3033.89 KL 

 

15.  Details of Effluent generation and flow meters status : 
 

 As per the CFO order dt. 21.06.2018, the details of the permitted effluent generation and 

its disposal are as follows:   
 

S.No Outlet Description Max Daily 

Discharge 

Point of Disposal 

1 Process  & washings (6.80 

KLD), Boiler blow down (1.80 

KLD), Cooling bleed off (0.55 

KLD) 

9.1 KLD  Stripper condensate shall be sent to 

TSDF/Cement plants for co 

processing. 

 Condensate from MEE (1.5 TPH) & 

ATFD (1.5 TPH) shall be sent to 

secondary ETP followed by RO 

system (1.0 Kl/hr). 

 RO permeate shall be reused as 

cooling makeup and RO rejects shall 

be sent to MEE. 

 Salts from MEE & ATFD shall be 

sent to TSDF. 

2 Domestic effluents  0.85 KLD Septic tank followed by soak pit. 
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The industry has provided flow meter at the i) MEE feed, ii) MEE condensate, iii) Stripper 

outlet, iv) MEE concentrate, v) RO permeate, vi) HTDS effluents collection tank, vii) LTDS 

effluents collection tank. All these flow meters are working conditions and meter readings 

during inspection are as follows: i) MEE feed: 10596.49 KL ii) MEE condensate: 296.22 KL 

iii) Stripper outlet: 0.56 KL iv) MEE concentrate: 1025.20 KL v) RO permeate:905.6KL vi) 

HTDS effluents collection tank: 9414.03 KL vii) LTDS effluents collection tank: 2.528 KL 

(installed new flow meter on 16.06.2021) 

The industry is maintaining the records of HTDS and LTDS effluent generation in the details 

of wastewater generation are as follows:  

Month Permitted 

quantity per 

day 

Permitted 

quantity per 

month 

Actual quantity per 

month 

Excess 

quantity per 

month  

March, 2021 9.1 KL 9.1 x 31 = 

282.1 KL 

185.78 HTDS + 75.2 

LTDS = 260.98 KL 
-21.12 KL 

April, 2021 9.1 KL 273 KL 202.32 HTDS + 

74.72 LTDS = 

277.04 KL 

4.04 KL 

May, 2021 9.1 KL 9.1 x 31 = 

282.1 KL 

186.25 HTDS + 

72.970 LTDS = 

259.22 KL 

-22.88 KL 

June, 2021 (till 

17
th

 of month) 

9.1 KL 154.7 KL 99.33 HTDS + 38.92 

LTDS = 138.25 KL 
-16.45 KL 

 

The reduction in effluent generation is due to outsourcing of Rafoxanide product completely  to 

their sister concern unit i.e., M/s. Siflon Drugs Pvt Ltd., J.P. Darga Road, Rangapur (V), Kothuru 

(M), Ranga Reddy District on job work basis and also stoppage of stage -1 of Niclosamide i.e., 5-

Chloro Salicyclic Acid in the premises and purchasing the same from M/s. Galaxy Chemicals, 

KIADB Industrial Area, Mundargi (V), Bellary, Karnataka and also from M/s. Dhari Chemicals, 

Baroda, Gujarat. 

16.  Details of the Effluent Treatment System and disposal: 
 

 The industry is segregating the waste water into High and Low TDS effluent streams. The 

washings, boiler blow down, cooling bleed off, MEE and ATFD condensate is being treated in 

the Biological ETP of capacity 30 KLD consisting of effluent collection tank, neutralization 

tank, lamella clarifier, Aeration tanks 3 Nos, tube settler, sand & carbon filters followed by RO 

system of Capacity 1.0 KL/hr. The permeate of RO system is used in cooling towers and Boiler 

makeup. The RO rejects is mixed with HTDS effluent and treated in the MEE (3 stages) of 

capacity 1.5 KL/hr with filter press and stripper followed by ATFD. The MEE & ATFD 

condensate is taken back to Biological ETP. 

 

17.  Compliance with standards stipulated based on Board data / online monitoring systems: 
 

 The industry has provided online effluent monitoring system for the outlet of RO for 

monitoring pH, BOD, COD and TSS. During inspection, it was observed the online effluent 

monitoring system is indicating pH – 7.79; COD - 50.32 mg/ltr; BOD – 0 mg/ltr (BOD 

Analyzer is under repair); TSS -75.08 mg/lt. The industry has calibrated the online monitoring 

system on 15.03.2021 and the next due date for calibration of the same is on 15.09.2021. Also, 
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during inspection the samples of i) MEE feed, ii) MEE condensate, iii) In let of Biological 

ETP, iv) Outlet of ETP / inlet of RO, v) Outlet of RO  before used for utilities were collected 

and submitted to Zonal Laboratory for analysis purpose. The results are awaited.  

 

18.  Details of Sources of Air pollution & Control equipment provided by the industry: 
 

The industry is having the following Air pollution sources and control equipments 

S. 

No. 

Source of Pollution 

Note: 

Capacity should be 

mentioned for each unit 

Control 

equipment 

provided 

Stack height in 

Mts -  above GL 

Limiting 

Standard 

prescribed by 

Board 

1. 

 

Attached to Briquettes/Coal  

fired Boiler of capacity 4 TPH 

Multi Cyclone 

dust collector 

 

30mts 

With dia 0.7mts 

at the top.  

(common 

chimney) 

SPM – 115 

mg/Nm
3
 

2. 

 

Attached to Briquettes/Coal  

fired Boiler of capacity 3 TPH 

(for standby operations) 

3. Attached to Scrubbers 

 (Hcl fumes) -  4Nos. 

--- 20mts 

 

HCl - 35 mg/Nm
3
 

4. Attached to 500 KVA DG set Silencer with 

acoustic 

enclosure  

14ft  SPM – 115 

mg/Nm
3
 

 

 

19.  Installation of separate stacks for the boiler:  

 

 

 

 

Earlier, the industry is having Common Stack for the 3 TPH & 4 TPH boilers. Now, the industry 

is not operating the 3 TPH boiler and also disconnected the duct from 3 TPH boiler to the 

common stack permanently on 01.06.2021. The industry representative informed that they are 

planning to sell the 3 TPH boiler within a month’s time. A copy of the photographs depicting 

the disconnection of the duct and industry’s letter dated 18.06.2021 is enclosed as Annexure- 4. 

 

20.  Details of the process emissions & Control equipment provided: 

 
 

The industry has 2 blocks of production i.e., Block-B and Block-C and the details of the process 

emissions and control equipment provided in each of the block are as follows: 

Block- B:  

In the Block – B, Fenbendazole & Rafoxanide products are manufactured. HCl emissions are 

emanated from the process in stage – 2 of Fenbendazole and stage -3 of Rafoxanide. The 

industry has provided 1 No.of double stage scrubbers in production with water as a scrubbing 

media  for the stage -1 of scrubber and caustic lye as a scrubbing media for stage-2 of scrubber 

for the scrubbing the HCl emissions.  

Block- C:  

In production Block- C, Oxyclozanide & Niclosamide products are manufactured. HCl and SO2 

emissions are emanated in the stage – 3 of Oxyclozanide and HCl emissions are emanated in the 

Niclosamide. 
 

The industry has provided 1 No.of double stage scrubbers in Production Block-C with water as 

a scrubbing media in stage – 1 of scrubber and caustic lye as scrubbing media in stage- 2 for 

scrubbing the HCl, SO2 emissions.  
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The industry has provided online pH meters for the scrubbers provided in Block - B & Block – 

C to monitor the scrubbing efficiency and these pH meters are provided with data logger 

system. During inspection the pH of the scrubbing media for the Block- B is observed to be 

9.85 and for the Block- C is 13.65. The Live view of values of pH meter of the Scrubbers on 

18.06.2021 at 1.05 PM is enclosed as Annexure- 5.  

As per the action plan submitted by the industry vide letter 18.05.2021, the industry has 

provided a Jacketed receivers to both the Scrubbers in the Block-B and Block – C to minimize 

the temperature of scrubbing solution.  

 

21.  Compliance with standards stipulated based on Board data / online monitoring system: 
 

 The Officials of Zonal Laboratory, Kurnool have conducted stack monitoring for the stack 

attached to Boiler of capacity 4 TPH and also stack attached to scrubber on 18.06.2021. As per 

the analysis reports, the analysis values are as follows: 

 

S. 

No 

Date of 

Monitoring 

Monitoring 

conducted  

Parameter Monitored 

value in 

mg/Nm
3 

Board’s Stipulated 

standard mg/Nm
3
 

1 18.06.2021 

 

 

Stack attached 

to 4 T/hr Boiler. 

Particulate 

Matter (PM) 

91.6 115 

2 18.06.2021 Stack attached 

to Scrubbers 

HCl 25.5 35 

Particulate 

Matter (PM) 

27.3 --- 

 

 

22.  Details of solid and hazardous waste generation, storage and disposal : 
 

As per the HWA order dated 21.06.2018, the industry is permitted to generate the following 

quantities of Hazardous Waste and disposal options. 

a) Hazardous waste: 

S. 

No. 

Name of the 

Hazardous 

Waste 

Stream 

Number as 

per HWM 

Rules 

Quantity of 

Hazardous waste 

(after change of 

product mix) 

Disposal Option 

1. MEE Salts/ETP 

Sludge   

35.3 of Sch-I  234.95 Kgs/day TSDF, Nellore for 

secured land filling. 

2 Iron Sludge 28.1 of Sch-I 78.71 Kgs/day Authorised Cement 

Industries for co-

processing / TSDF. 

   

3. Organic / 

solvent residue 

20.3 of Sch-I 255.89 Kgs/day 

4. Spent carbon 28.1 of Sch-I 22.81 Kgs/day 

5. Waste Oils & 

Grease  

5.1 of Sch-I 25 Lts/annum Disposed to 

authorized re-

processors / 

recyclers 
 

b) Non-Hazardous Solid Waste :  
 

S. 

No. 

Name of the 

waste 

Source of 

generation 

Quantity of 

waste  

(kg/day) 

Disposal Option 

1 Boiler Ash From the boiler 1.5 TPD Sold to Brick 

manufacturers 
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Storage :  
 

The industry is storing the MEE salts / ETP sludge, Iron sludge below the LTDS 

effluent collection tank and spent carbon in closed shed.  The industry has 

provided concrete lined flooring for the storage sheds. 

Disposal Details:  
 

The month wise details of disposal of hazardous was are as follows: 
 

Name of the solid 

waste 

Quantity disposed in Tones during the 

month  

Quantity stored 

in Tones in the 

premises. March, 21 April, 21 May, 21 June, 21 

MEE Salts/ETP 

Sludge   

16.23 Nil 17.785 Nil 7.225 

Organic / solvent 

residue 

16.905 Nil 2.420 Nil 17.21 

Iron Sludge 10.72 Nil 3.685 Nil 2.24 

Spent carbon 4.565 Nil Nil Nil 3.42 

Total 30.095 
 

The industry has stored about  30 Tons of Hazardous waste in the premises. 

 

23.  Compliance of the industry on the directions issued by Task force: 
 

 The industry was issued with directions by the Board vide Order dated 18.05.2021 to comply 

with. The details of the directions issued and the latest compliance of the industry is as follows:  

 

S.No. Direction Compliance 

1 The industry shall take all the 

necessary steps to reduce the 

odour nuisance within one month 

The industry has upgraded the receivers used for the 

Scrubber with the jacketed receivers with water 

circulation to control the temperature of the 

Scrubbing media thereby increase the Scrubbing 

efficiency.  

Also, the industry has provided i) Scrubber to the 

vent of the Agitated Thin Film Drier provided for 

disposal of HTDS effluents  and ii) Covered the 

HTDS effluent storage tanks and provided the 

ducting system (with ID fan of capacity 5 HP) 

connected to Scrubber to control odour nuisance 

from the High TDS effluent storage tanks. 

The industry has replaced the Centrifuges used 

earlier for separation of mother liquors with Agitated 

Nutsche Filter cum Drivers (ANFD) i.e., 7 Nos in 

Block-C and 3 Nos in Block-B which are closed 

system thereby controlling the odour nuisance while 

separation of mother liquors  in the production 

blocks.  

The industry has also provided primary condenser 

(with water circulation) and secondary condenser 

(with chilled brine circulation) and the final vent 

from the two distillation column was dipped in the 

ML’s storage tanks to reduce solvent losses and 

thereby controlling the odour nuisance.  

The industry has 4 Nos.of vertical solvent storage 

tanks for the storage of solvents viz., methanol – 20 

Kl, Acetone – 20 Kl, Monochloro benzene – 20 Kl, 
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Toluene – 20 Kl. The industry has connected the 

vents each of these storage tanks is being connected 

to the 4 Nos.of condensers (of 6 Sq.Mtrs capacity) to 

reduce the solvent losses from the storage tanks and 

thereby to control odour nuisance.  

Earlier, the industry is using Chlorine in the 

manufacture of 5- Chloro Salicylic Acid (an 

intermediate stage (Stage -1) of niclosamide). At 

present the industry has stopped the manufacturing 

the above stage of the product in the premises and 

thereby Chlorine usage in the process to control the 

odour.  

The industry is procuring 5- Chloro Salicylic Acid 

(an intermediate stage of niclosamide) from M/s. 

Dhari Chemicals, Gujarat and M/s. Galaxy 

Chemicals, Bellary, Karnataka State.   

2 The industry shall provide 

separate stacks for the 4 TPH and 

3 TPH boilers as stipulated in the 

CFO order dt. 21.06.2018 within 

one month 

Earlier, the industry is having Common Stack for the 

3 TPH & 4 TPH boilers. Now, the industry is not 

operating the 3 TPH boiler and also disconnected the 

duct from 3 TPH boiler to the common stack 

permanently on 01.06.2021.  

The industry representative informed that they are 

planning to sell the 3 TPH boiler within a month’s 

time.  

3 The industry shall not 

manufacture new products and 

not exceeding the permitted 

quantity, other than those 

mentioned in CFO 

The industry is not manufacturing any new products 

other than permitted in the Consent Order. However, 

the industry has carried out excess production in total 

(which include all the 4 products) of about 792.66 

Kgs/day (average) as against the consented quantities 

of 660 Kgs/day (from July, 2020 to June, 2021) i.e., 

the industry has carried out 20.1% of excess 

production. 

4 The industry shall dispose the 

Plastic liners, carboys and scrap 

waste only to the authorized 

recyclers 

The industry is disposing the plastic liners, carboys 

and scrap waste regularly to M/s. Apex polymers, 

Visakhapatnam which is an authorized recycler. 

The photocopies of the invoices and gate passes are 

enclosed as Annexure- 6.  

5 The industry shall operate the 

two stage scrubbers for 

scrubbing of process emissions at 

all emission sources. The 

industry shall maintain online pH 

meters to the scrubbers 

The industry is operating two stage scrubbers for the 

scrubbing of process emissions from the Block –B & 

C. The industry has provided online pH meters for 

the scrubbers provided in Block - B & Block – C to 

monitor the scrubbing efficiency and these pH meters 

are provided with data logger system.  

During inspection, the pH of the scrubbing media for 

the Block- B is observed to be 9.85 and for the 

Block- C is 13.65 .  

6 There shall not be ay discharge 

of waste water outside the 

industry premises 

There is no discharge of wastewater outside the 

industry premises. 

 

7 The online monitoring system 

shall be calibrated periodically as 

per equipment supplier’s 

The industry has provided online effluent monitoring 

system for the outlet of RO for monitoring pH, BOD, 

COD and TSS. During inspection, it was observed 
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manual/CPCB guidelines before 

starting the production 

the online effluent monitoring system is indicating 

pH – 7.79; COD - 50.32 mg/ltr; BOD – 0 mg/ltr 

(BOD Analyzer is under repair); TSS -75.08 mg/lt. 

The industry has calibrated the online monitoring 

system on 15.03.2021 and the next due date for 

calibration of the system is on 15.09.2021. 

A copy of the calibration certificate in enclosed as 

Annexure-7. 

 
24.  Compliance of the industry on the conditions (Schedule – B) stipulated in the CFO Order 

dated 21.06.2018:  
 

S.No Conditions stipulated in Schedule –B of 

CFO Order dated 21.06.2018. 

Compliance status 

1)  The source of water is APIIC supply. The 

following is the permitted water 

consumption: 

S.No Purpose Quantity (in 

KLD) 

1 Process 

&Washings 

8.8 

2 Boiler feed 10 

3 Cooling blow 

down 

2 

4 Gardening 1 

5 Domestic 2 

 Total: 23.8  
 

 

The industry is drawing water from the 

Borewell in the premises.  

 
 

 

The industry has provided flow meter for 

the i) Borewell, ii) boiler feed, iii) 

process & washings and Cooling tower 

makeup, iv) Domestic for assessing 

water consumption and is maintaining 

records. As per the records the total 

water consumption is 2558.6 KL i.e., avg 

23.69 KLD during the period from 

March, 2021 to June, 2021 (till 17
th

 of 

June. 

2)  The industry shall provide separate flow 

meters within one month for assessing the 

quantity of water used for the above purposes 

3)  The industry shall provide flow meters with 

totalizers at the inlet and outlet of Stripper, 

RO system and outlet of ATFD condensate 

by the end of July, 2018 

The industry has provided flow meters 

with totalizers at the inlet and outlet of 

Stripper, RO system and MEE / ATFD 

condensate. 

4)  The industry shall provide Secondary 

Effluent Treatment Plant, within two months 

(i.e, before 15
th

 of August 2018) as 

committed by the industry vide lr. 

Dt.20.06.2018 to achieve Zero Liquid 

Discharge (ZLD). 

The industry has provided biological 

ETP of capacity 30 KLD consisting of 

treatment units Equalization tank of 

capacity 80 KL, 1 No.of Lamella 

clarifier of capacity 6 KL/hr, Aeration 

tank – 1 of capacity 35 KL, Aeration 

tank – 2 of capacity 33 KL, Aeration 

tank – 3 of capacity 31 KL, Tube settler 

– 6 KL/hr, sand filters, activated carbon 

filter, treated water collection tank of 

capacity 10 KL and RO system for 

condensate of capacity 1 Kl/hr to achieve 

ZLD system.  

5)  The industry shall not discharge any waste 

water outside the premises and shall maintain 

Zero Liquid Discharge system. 

6)  The industry shall provide containers 

detoxification facility by the end of July 

2018. . Container & Container liners shall be 

detoxified at the specified covered platform 

with dyke walls and the wash wastewater 

shall be routed to low TDS collection tank 

for treatment and disposal. 

The industry has provided detoxification 

facility for the drums with rotating wheel 

with high pressure jet pump for the 

detoxification of the chemical drums. 

The detoxification is provided with dyke 

walls and wastewater from the 

detoxification facility is routed to HTDS 

effluent collection tank. 
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7)  The emissions shall not contain constituents 

in excess of the prescribed limits mentioned 

below: 

Chimney 

No 

Parameter Emission 

Standards 

1  Particulate 

Matter  

115 

mg/Nm3 

2 Particulate 

Matter  

115 

mg/Nm3 

3 HCl 35 

mg/Nm3 
 

The Officials of Zonal Laboratory, 

Kurnool have conducted stack 

monitoring for the stack attached to 

Boiler of capacity 4 TPH and also vent 

of the scrubber. As per the analysis 

report, i) The value of particulate matter 

for Stack attached to the boiler is 91.6 

mg/Nm
3  

(as
 
against the standard of 115  

mg/Nm
3) 

and (ii) the value of HCl in the 

Vent attached to the scrubber HCl is 25.5 

mg/Nm
3
 (as against the standard of 35 

mg/Nm
3
).  

8)  The industry shall provide separate stacks 

and air pollution control equipments (Multi 

cyclone dust collectors) to the 4 TPH and 3 

TPH boilers as agreed by the proponent 

during the CFE committee meeting held on 

10.01.2018. 

Earlier, the industry is having Common 

Stack for the 3 TPH & 4 TPH boilers. 

Now, the industry is not operating the 3 

TPH boiler and also disconnected the 

duct from 3 TPH boiler to the common 

stack permanently on 01.06.2021. The 

industry representative informed that 

they are planning to sell the 3 TPH boiler 

within a month’s time. 

9)  The industry shall comply with ambient air 

quality standards of PM10 (Particulate 

Matter size less than 10 µm) - 100 µg/ m3; 

PM2.5 (Particulate Matter size less than 2.5 

µm) - 60 µg/ m3; SO2 - 80 µg/ m3; NOx - 80 

µg/m3, outside the factory premises at the 

periphery of the industry. Standards for other 

parameters as mentioned in the National 

Ambient Air Quality Standards CPCB 

Notification No.B-29016/20/90/PCI-I, dated 

18.11.2009. 

Noise Levels: Day time (6 AM to 10 PM) - 

75 dB (A) 

Night time (10 PM to 6 AM) - 70 dB (A) 

The Officials of Zonal Laboratory, 

Kurnool have conducted Ambient Air 

Quality Monitoring within the premises 

on 18.06.2021 & 19.06.2021. As per the 

analysis reports,  the value of PM 10
 
– 

94.6 µg/m
3
 (as against the standard of 

100 µg/m
3
); SO2 

 
– 20.8 µg/m

3
 (as 

against the standard of 80 µg/m
3
);  NO2

 
– 

28.4 µg/m
3
 (as against the standard of 80 

µg/m
3
); and HCl 

 
– 2.05 µg/m

3
 

10)  The industry shall comply with emission 

limits for DG sets of capacity upto 800 KW 

as per the Notification G.S.R.520 (E), dated 

01.07.2003 and G.S.R.448(E), dated 

12.07.2004 under the Environment 

(Protection) Act Rules. In case of DG sets of 

capacity more than 800 KW shall comply 

with emission limits as per the Notification 

G.S.R.489 (E), dated 09.07.2002 at serial 

no.96, under the Environment (Protection) 

Act, 1986. 

 

 

 

 

 

--- 

11)  The industry shall not manufacture any 

product, other than those mentioned in this 

order, without CFE & CFO of the Board. The 

industry shall not increase the capacity 

beyond the permitted capacity mentioned in 

this order, without obtaining CFE & CFO of 

the Board. 

The industry is not manufacturing any 

new products other than permitted in the 

Consent Order. However, the industry 

has carried out excess production in total 

(which include all the 4 products) of 

about 792.66 Kgs/day (average) as 

against the consented quantities of 660 

Kgs/day (from July, 2020 to June, 2021) 
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i.e., the industry has carried out 20.1 % 

of excess production. 

12)  The industry shall install and operate multi 

stage scrubbers for scrubbing of process 

emissions at all emission sources. The details 

of chemicals consumption used in the 

scrubber should be recorded and kept 

accessible for the inspecting officials of the 

Board. 

The industry is operating two stage 

scrubbers for the scrubbing of process 

emissions from the Block –B & C. The 

industry has provided online pH meters 

for the scrubbers provided in Block - B 

& Block – C to monitor the scrubbing 

efficiency and these pH meters are 

provided with data logger system. 

During inspection, the pH of the 

scrubbing media for the Block- B is 

observed to be 9.85 and for the Block- C 

is 13.65. 

13)  The industry shall provide data logger facility 

for VOC. 

The industry has provided VOC meter 

with online data logging system near 

production blocks. As per the data, the 

VOC values are in the range of 0.78 

PPM to 4.76 PPM for the period from 

10.06.2021 to 19.06.2021. 

14)  The industry shall provide online pH meter 

with data logger facility to the scrubbers by 

the end of July, 2018. 

The industry has provided online pH 

meter for the scrubbers provided in 

Block- B and Block-C with online data 

logging system. 

15)  There shall not be any spillages / discharges 

of chemicals / effluents on ground. The 

drums containing chemicals & wastes should 

be stored on elevated platform provided with 

leachate/spillages collection pit. In no case 

the drums should be stored on naked ground. 

The industry has provided 2 Nos.of 

closed sheds for storage of hazardous 

chemicals drums. The industry is storing 

the drums on the elevated platform 

provided with spillages collection 

system.  

16)  The industry shall ensure implementation of 

requisite measures to prevent air pollution, 

fugitive emissions & odour nuisance in the 

surrounding area. 

The industry has implemented the odour 

control measures and the details were 

reported above at Sl.No.21. (1).  

During the inspection, the Volatile 

Organic Compounds (VOC) was 

monitored in the premises using Hand 

Held VOC Detector (PID Detector) and 

VOC’s were recorded in the range of 0.1 

to 4.4 PPM within the industry’s 

premises.   

17)  The industry shall discard the use Solar 

Evaporation pond immediately. 

The industry has dismantled the Solar 

Evaporation pond and constructed drum 

storage shed in its place. 

18)  The industry shall maintain the following 

records and the same shall be made available 

to the inspecting officers of the Board: 

a) Daily production details (ER-1 Central 

Excise Returns). 

b) Characteristics of effluents and 

emissions. 

c) Quantity of Effluents generated, 

evaporated in MEE, recycled/reused. 

d) Log Books for pollution control systems. 

 

 

 

Maintaining   

 

Maintaining 

 

Maintaining 

 

Maintaining 
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e) Hazardous/non hazardous solid waste 

generated and disposed. 

f) Manifest copies of effluents / hazardous 

waste. 

g) Inspection book. 

Maintaining 

 

Maintaining 

 

Maintaining 

19)  The industry shall dispose solid waste (NON 

HAZARDOUS ) as follows: 

S. 

No. 

Name 

of the 

waste  

Quantity Disposal 

Option 

1 Ash 1 TPD Shall be sent to 

the brick 

manufacturers 
 

The industry is using firewood as a fuel 

for the boiler and is disposing the boiler 

ash to the brick manufacturing industries.  

20)  The industry shall submit compliance report 

on the conditions mentioned in the consent 

order every 6 months to the Regional 

Office/Zonal Office. 

Submitted.  

21)  The industry shall comply with the Task 

Force directions issued by the Board vide 

order dt. 02.04.2017. 

Redundant. 

The industry was later reviewed by the 

Task Force committee on 04.06.2020 and 

Stop Production Order was issued on 

16.06.2020. The Stop Production Order 

was revoked on 23.07.2020 and the latest 

directions were issued to the industry on 

18.05.2021. The compliance of the 

industry to the Directions issued is 

submitted at Sl.No.23 above.   

22)  The industry shall comply with the 

conditions stipulated in the CFE (Change of 

product mix) order dt.30.05.2018. 

--- 

23)  The industry shall develop green belt in an 

area of 1.85 acres in addition to existing 

green belt of 2.5 acres in the ensuing 

monsoon so that the total green belt shall not 

be less than 33% of the total area. 

The industry has developed greenbelt in 

an area of about 5.0 acres towards North 

and Eastern directions within the 

premises. The greenbelt developed is 

about 37.9 % of the total area of the 

industry.  
 

25.  Details of Ambient Air Quality Monitoring and VOC monitoring conducted within the industry 

premises and also in the nearby villages and CRIT.  

During inspection, it was observed that the industry carrying out manufacturing of Oxyclozanide (all 

the 5 stages) in production Block – C and Fenbendatzole (all the 2 stages) in production Block – B.  
 

a) Ambient Air Quality Monitoring conducted within the industry premises: 

S.No Date of 

Monitoring 

Monitoring 

conducted by  

Parameter Avg. 

Concentration 

in µg/m
3 

NAAQ 

Standard 

in µg/m
3
 

1 18.06.2021 & 

19.06.2021 

 

AAQM 

Location: Near 

the 500 KVA 

DG set (down 

Junior Scientific 

Officer, Zonal 

Laboratory, 

Kurnool    

Particulate 

Matter (PM10) 

94.6 100 

Sulphur 

Dioxide (SO2) 

20.8 80 

Nitrogen 

Dioxide (NO2) 

28.4 80 

HCL 2.05 -- 

Page No. 68



14 
 

wind direction) 
 

b)Ambient Air Quality Monitoring conducted outside the industry premises : 
  

S.No Date of Monitoring Monitoring 

conducted 

by  

Parameter Avg. 

Concentrati

on in µg/m
3 

NAAQ 

Standard 

in µg/m
3
 

1 18.06.2021 & 19.06.2021 

 

AAQM Location: on the 

terrace of Grama 

Sachivalayamu building 

of Rachanapalli (v). 

Junior 

Scientific 

Officer, 

Zonal 

Laboratory, 

Kurnool   . 

Particulate 

Matter (PM10) 

77.2 100 

Sulphur Dioxide 

(SO2) 

12.8 80 

Nitrogen 

Dioxide (NO2) 

20.4 80 

2 18.06.2021 & 19.06.2021 

 

AAQM Location: on the 

terrace of Sri K. Tirupal 

Reddy house at Kodimi 

(v).  

JSO, Zonal 

Laboratory, 

Kurnool. 

Particulate 

Matter (PM10) 

67.4 100 

Sulphur Dioxide 

(SO2) 

14.6 80 

Nitrogen 

Dioxide (NO2) 

22.8 80 

3 18.06.2021 & 19.06.2021 

 

AAQM Location : On the 

terrace of Susheela B.Ed., 

College (St. Mark’s 

Educational Institution) 

building, Rachanapalli 

village 

JSO, Zonal 

Laboratory, 

Kurnool. 

Particulate 

Matter (PM10) 

64.4 100 

Sulphur Dioxide 

(SO2) 

14.6 80 

Nitrogen 

Dioxide (NO2) 

18.8 80 

4 18.06.2021 & 19.06.2021 

AAQM Location : On the 

terrace of complainant   

premises  i.e., Chiranjeevi 

Reddy Institute of 

Engineering and 

Technology  building, 

Rachanapalli village  

JSO, Zonal 

Laboratory, 

Kurnool. 

Particulate 

Matter (PM10) 

88.6 100 

Sulphur Dioxide 

(SO2) 

18.6 80 

Nitrogen 

Dioxide (NO2) 

21.2 80 

 

c) Details of Monitoring of Volatile Organic Compounds(VOC):  
 

Also, the Officials of Zonal laboratory, Kurnool conducted VOC monitoring at five locations  

within industry’s premises, and in the surrounding villages namely Kodimi, Rachanapalli Village 

and also near Chiranjeevi Reddy Information Technology, Rachanapalli(V) (Complainant 

premises) on 18.06.2021 & 19.06.2021. As per the analysis reports, the VOC values are as 

follows: 

 

I) VOC Monitoring within industry’s premises:  
 

 

The details of monitoring of Volatile Organic Compounds (VOC) carriedout within industry’s 

premises at five locations i.e., i)V - 01 : Near production block area of M/s Siflon Drugs, 

Rachanapalli(V); ii) V - 02 :Near scrubber area of M/s Siflon Drugs, Rachanapalli(V); iii)V - 03:  

Near C & D production blocks area of M/s Siflon Drugs, Rachanapalli(V); iv)V - 04 :  Near boiler 

area of M/s Siflon Drugs, Rachanapalli(V) & v) V – 05 : Outside the security main gate of M/s Siflon 

Drugs are as follows: 
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a)VOC Values recorded in PPM during the time 12.10 PM to 02.15 PM on 18.06.2021 

 
 

Sl 

No 

Sample 

code 

Parameters (value in ppm)
 

Acetone  Methyl Mercaptan Benzene Chloro benzene Toluene 

  

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

1.  V-01 0.1 0.4 0.25 0.2 2.2 1.2 0.2 0.4 0.3 0.1 0.2 0.15 0.5 2.9 1.7 

2.  V-02 2.4 4.4 3.4 0.8 3.0 1.9 0.4 3.9 2.15 0.4 1.8 1.1 0.5 2.6 1.55 

3.  V-03 0.1 0.8 0.45 0.1 2.1 1.1 0.2 1.2 0.7 0.1 0.8 0.45 0.1 0.6 0.35 

4.  V-04 0.1 0.4 0.25 0.2 0.8 0.5 0.1 0.6 0.35 0.1 0.4 0.25 0.1 0.6 0.35 

5.  V-05 0.1 0.2 0.15 0.1 0.4 0.25 0.1 0.2 0.15 0.1 0.3 0.2 0.1 0.2 0.15 

 

b)VOC Values recorded in PPM during the night time at 11.10 PM to 02.10 AM  on 18.06.2021 

& 19/06/2021 
 

 

Sl 

No 

Sample 

code 

Parameters (value in ppm)
 

Acetone  Methyl Mercaptan Benzene Chloro benzene Toluene 

  

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

1.  V-01 0.4 3.1 1.75 0.8 2.1 1.45 0.1 2.2 1.15 0.3 2.1 1.2 0.2 4.2 2.2 

2.  V-02 0.8 3.8 2.3 1.2 1.6 1.4 0.4 2.2 1.3 0.4 1.8 1.1 0.4 1.4 0.9 

3.  V-03 1.8 4.2 3.0 0.6 2.4 1.5 0.3 1.7 1.0 0.4 1.0 0.7 0.3 1.2 0.75 

4.  V-04 0.6 0.8 0.7 0.3 1.3 0.8 0.1 0.8 0.45 0.1 0.2 0.15 0.1 1.0 0.55 

5.  V-05 0.1 0.1 0.1 0.1 0.3 0.2 0.1 0.4 0.25 0.1 1.2 0.65 0.1 0.8 0.45 

 
 
 

c)VOC Values recorded in PPM during the time at 08.30 AM to 10.40 AM on 19.06.2021 
 

 

Sl 

No Sample 

code 

Parameters (value in ppm) 
 

Acetone  
Methyl 

Mercaptan 
Benzene Chloro benzene Toluene 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

1.  V-01 0.2 3.1 1.65 0.6 1.8 1.2 0.1 0.4 0.25 0.1 1.6 0.85 0.4 2.4 1.8 

2.  V-02 0.6 2.7 1.65 0.8 2.2 1.5 0.4 3.2 1.8 0.5 2.6 1.55 1.0 3.2 2.1 

3.  V-03 0.8 2.2 1.5 0.2 1.8 1.0 0.2 1.6 0.9 0.1 0.9 0.5 0.3 1.5 0.9 

4.  V-04 0.1 0.6 0.35 0.4 1.6 1.0 0.1 0.6 0.35 0.1 0.6 0.35 0.1 0.4 0.25 

5.  V-05 0.1 0.2 0.15 0.1 0.4 0.25 0.1 0.2 0.15 0.1 0.2 0.15 0.1 0.1 0.1 

 

 

II) VOC monitoring outside industry’s premises: 
 

The details of monitoring of Volatile Organic Compounds (VOC) carried out outside industry’s 

premises at i)V– 06:  Near K.Tirupal Reddy house, Kodimi(V) approx. distance 0.9 Km from the 

industry on North-East direction; ii)V – 07 :Near Gramasachivalayam building, Rachanapalli(V) 

approx. distance 1.1Km from the  industry on East direction; iii)V – 08 : Near Chiranjeevi Reddy 

Information Technology, Rachanapalli(V) approx. distance 0.6 Km from the industry on West 

direction 
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a)VOC Values recorded in PPM during the time 12.10 PM to 02.15 PM on 18.06.2021 

 
 

Sl 

No 

Sample 

code 

Parameters (value in ppm)
 

Acetone  
Methyl 

Mercaptan 
Benzene Chloro benzene Toluene 

  
M

in
 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

1.  V-06 BD

L 

BDL BDL BDL BDL BDL BD

L 
BD

L 
BDL BD

L 
BD

L 
BDL BD

L 
BD

L 
BDL 

2.  V-07 BD

L 

BDL BDL BDL BDL BDL BD

L 
BD

L 
BDL BD

L 
BD

L 
BDL BD

L 
BD

L 
BDL 

3.  V-08 BD

L 

BDL BDL BDL BDL BDL BD

L 
BD

L 
BDL BD

L 
BD

L 
BDL BD

L 
BD

L 
BDL 

 
 

 

b)VOC Values recorded in PPM during the night time at 11.10 PM to 02.10 AM  on 18.06.2021 

& 19/06/2021 
 

 

Sl 

No 

Sample 

code 

Parameters (value in ppm)
 

Acetone  Methyl Mercaptan Benzene Chloro benzene Toluene 

  

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

1.  V-06 BD

L 

BDL BDL BDL BDL BDL BDL BDL BDL BD

L 

BD

L 

BDL BD

L 

BD

L 

BDL 

2.  V-07 BD

L 

BDL BDL BDL BDL BDL BDL BDL BDL BD

L 

BD

L 

BDL BD

L 

BD

L 

BDL 

3.  V-08 BD

L 

BDL BDL BDL BDL BDL BDL BDL BDL BD

L 

BD

L 

BDL BD

L 

BD

L 

BDL 

 
 

 

c)VOC Values recorded in PPM during the time at 08.30 AM to 10.40 AM on 19.06.2021 
 

 

Sl 

No Sample 

code 

Parameters (value in ppm) 
 

Acetone  
Methyl 

Mercaptan 
Benzene Chloro benzene Toluene 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

M
in

 

M
ax

 

A
v

g
 

1.  V-06 BD

L 

BD

L 

BDL BD

L 

BD

L 

BDL BD

L 

BDL BD

L 

BD

L 

BDL BD

L 

BD

L 

BD

L 

BDL 

2.  V-07 BD

L 

BD

L 

BDL BD

L 

BD

L 

BDL BD

L 

BDL BD

L 

BD

L 

BDL BD

L 

BD

L 

BD

L 

BDL 

3.  V-08 BD

L 

BD

L 

BDL BD

L 

BD

L 

BDL BD

L 

BDL BD

L 

BD

L 

BDL BD

L 

BD

L 

BD

L 

BDL 

 

BDL – Below Detectable Limit (Minimum detectable limit of monitoring instrument is 0.1 

PPM) 
 
 

III)  Inferences from the monitorings conducted :  

 

a. The Stack and Ambient Air Quality Monitoring conducted within the industry’s premises 

shows that the parameters viz., SPM, SO2 and NOx  are within the stipulated standards.  

b. The VOCs monitored within the industry premises show that the VOC values were in the 

range of 0.1 PPM to 4.4 PPM indicating that the characteristic odour of organic compounds 
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in the industry’s premises, which may be due to the solvent losses. The industry has to 

further reduce solvent losses by improving the efficiency of the solvent recovery systems. 

c. The VOCs monitored in the nearby villages viz., Kodimi and Rachanapalli which are at an 

aerial distance of 0.9 KM and 1.9 KM respectively from the industry, show that the VOCs 

were within the Below Detectable Limit of 0.1 PPM  

d. The VOCs monitored in the premises of CRIT College, Rachanapalli (Complainant 

premises) at an aerial distance of 0.7 Km from the industry, show that the VOCs were 

within the Below Detectable Limit of 0.1 PPM. The VOC monitoring reports are enclosed 

at Annexure - 8.  

 

26. Environmental Compensation for the violations of the industry.  

 

1)  A.P Pollution Control Board noted the non compliance of the industry with the norms 

stipulated during inspections of the industry on 22.05.2020 and 23.05.2020. The industry was 

reviewed in the External Advisory Committee (EAC) meeting held on 04.06.2020 and Stop 

Production Order was issued to the industry by APPCB vide Order dated 16.06.2020 

stipulating tasks to be completed within the time schedule. Also, the APPCB directed the 

industry to furnish Bank Guarantee of Rs.4,00,000/- towards commitment for compliance of 

the tasks stipulated in APPCB Order dated 16.06.2020. 

2) The A.P Pollution Control Board issued Revocation of Stop Production Order to the industry 

vide order dated 22.07.2020. The industry has restarted the operations on 25.07.2020 after 

Revocation of Stop Production Order issued by the industry. 

3) The APPCB also issued Show Cause Notice to the industry on 04.09.2020 levying 

Environmental Compensation of Rs.2,40,000/- for the violation of the norms by the industry 

for the period from 23.05.2020 to 16.06.2020. The industry vide letter dated 19.01.2021 paid 

the Environmental Compensation laid by the Board vide DD No. 048582, dated 12.01.2020. 

4) Therefore, the Environmental Compensation was calculated from the date of restart of 

operations by the industry i.e., on 25.07.2020 as APPCB levied the Environmental 

Compensation to the industry till 16.06.2020 and the industry was not in operation till 

24.07.2020 as per the Stop Production Orders issued by the Order issued by the Board.  

5) From the above, is observed that the industry have carried out excess production (from 

25.07.2020 to 19.06.2021) and also not provided separate stack for the boilers till 01.06.2021. 

The Environmental Compensation (EC) for the industry is calculated based on the CPCB 

formula:  

EC=PI x N x R x S x LF 

Where, 

EC = Environmental Compensation in INR 

PI = Pollution Index of industrial sector = 80 

N = Number of days of violation took place is period between the restarting of operations 

after Revocation of Stop Production Order i.e., 25.07.2020 to latest inspection on 

19.06.2021 i.e., 329 Days. 

R = A factor in Rupees for EC (Rs. 250/-) 

S = Factor for scale of operation (0.5) 
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LF = Location factor (present in Rachanapalli (V) where in population within 10 Kms is less 

than 10 lakh=1)  

a) Pollution Index of the industrial sector (PI): The A.P. Pollution Control Board has 

categorized the Veterinary Drugs & its Intermediates (i.e., Organic Chemicals manufacturing) 

into Red category (listed at Sl.No.22 of Red Category in CPCB revised categorization of the 

industries) and accordingly, combined Consent & Authorization have been granted to the 

industry from time to time for Red category and the average pollution index is 80.  

b) No.of of days of violation took place (N): The No.of days of violation is the period between 

the restarting of operations after Revocation of Stop Production Order i.e., 25.07.2020 to latest 

inspection on 19.06.2021 i.e., 329 Days.  

c) Factor in Rupees (R) (Rs): As per the environmental compensation estimation guidelines, 

factor of rupees may be minimum of Rs 100/- and maximum of Rs 500/-. The factor of rupees 

is considered as Rs. 250/- for estimating environmental compensation for this industry, 

considering its pollution potential. 

d) Scale of operation (S): The industry is an SSI unit and thus, the scale of operations (S) for EC 

estimated is considered as 0.5.  

e) Location factor (LF): The industry is located near Rachanapalli village of Ananthapuramu 

District which is about 5.5 Kms from Ananthapuramu Municipal Corporation and the 

population of Ananthapuramu Municipal Corporation is 2.62 Lakhs as per 2011 census. 

Therefore, it was found that population is less than 1 million in and around the Rachanapalli 

village and hence location factor was taken as 1.0. 

f) From the above, the details of Environmental Compensation for the M/s. Siflon Drugs is as 

follows:  

S.No Name of the 

Industry 

PI S LF R 

(Rs.) 

N 

(days) 

Environmental 

Compensation (Rs.) 

1.  M/s.  Siflon Drugs,  

Sy.No.25/4,  

Rachanapalli (V),  

Ananthapuramu 

District. 

80 0.5 1 250 329 32,90,000/- 

 

6) It is submitted that earlier, the industry was inspected by EE, RO, Ananthapuramu and JSO, 

Zonal Laboratory, Kurnool on 04.03.2021 & 05.03.2021, conducted Air Quality Monitoring 

including VOCs monitoring and reported the status to the Board Office, Vijayawada vide report 

dated 24.03.2021 for taking further necessary action. From the report, the Board observed that 

the industry is carrying out excess production, not installed separate stacks for the Boilers, VOC 

monitoring values show that there is smell nuisance within the premises and at CRIT Collage 

during Night hours.  

7) The Board examined the status and the APPCB vide note orders dated 23.04.2021 decided to 

forfeit the Bank Guarantee of Rs. 4,00,000/- submitted by the industry towards the commitment 

for complying with the conditions stipulated by the Board and to direct the industry to comply 

with the conditions of providing Separate Stack and for taking odour control measures within a 

month vide Order dated 18.05.2021.  
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Photographs depicting the odour control measures taken by the industry and 

also other Pollution control Measures of the industry  
 

  
Double stage Scrubber with Jacketed receiver with water circulation provided at 

production Block – C. 

  

Double stage Scrubber with Jacketed receiver with water circulation provided at 

production Block–B. 
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Online pH meter provided in Production 

Block -C 

VOC meter between production Block – B and 

C 

 
Live view of Online pH meter and VOC meter in the premises. 

  
Solvent storage tanks provided with Condensers for the vents of the solvent storage tanks.  
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Replacement of centrifuges with Agitated Nutsche Filter cum Driers (ANFD) in production 

Block-C for reducing the solvent losses during mother liquors separation.  

 

 

2 Nos.of Solvent distillation columns 

provided for solvent recovery.  

Primary condensers with water circulation for 

the solvent distillation columns. 

  

Secondary condensers with Chilled brine 

circulation for the solvent distillation 

columns. 

Tertiary condenser vent dipped in the mother 

liquors storage tank. 

Page No. 78



24 
 

  
Complete closing of HTDS effluent storage tanks with asbestos sheet and GI sheets 

  
Scrubber with Ducting system provided 

for the HTDS effluent storage tanks 

 Biological ETP covered with roof 

  

Scrubber provided to the ATFD for the disposal of HTDS effluents 
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Removal of the duct from 3 TPH boiler to the common stack provided to the boilers.  

  

Drum detoxification facility with 

provision for collection of washing water 

into the HTDS effluent collection tank. 

 

Closed shed with elevated platform for the 

storage of Hazardous Chemical drums. 

 
 

Green belt developed by the industry towards northern direction of the industry  

  

AAQ Monitoring on the terrace of  Susheela Reddy B.Ed College building of Rachanipalli 

Village  & Kodimi Village  
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, 

Chalamalavari Street, Kasturibaipet, Vijayawada - 520010 
 

 
 

 CONSENT & AUTHORISATION ORDER 
 

 

Consent Order No : APPCB/KNL/ATP/1060/ HO/CFO&HWA/2018-                 Date: 21 . 06.2018 
 

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention & Control 
of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act 1981 and 
amendments thereof and Authorisation under Rule 6 of the Hazardous and Other  Wastes 
(Management & Transboundary Movement) Rules 2016 and the rules and orders made there under 
(hereinafter referred to as 'the Acts’, `the Rules’) to: 
 

M/s  Siflon Drugs,  
Sy.No.25/4, Rachanipalli (V),   
Anantapuram District. 

E-mail : siflonaccts@rediffmail.com 
 
(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to discharge 
the effluents from the outlets and the quantity of emissions per hour from the chimneys as detailed 
below: 
 

i) Out lets for discharge of effluents: 
 

Outlet 
No. 

Outlet Description Max Daily 
Discharge  

Point of Disposal 

1 Process &Washings (6.80 KLD),  
boiler blow down(1.80 KLD), 
cooling bleed off (0.50 KLD)  

9.1 KLD  Stripper condensate shall be 
sent to TSDF/Cement plants 
for co processing. 

 Condensate from MEE (1.5 
TPH) & ATFD (1.5 TPH) shall 
be sent to secondary ETP 
followed by RO system (1.0 
Kl/Hr). 

 RO permeate shall be reused 
as cooling makeup and RO 
rejects shall be sent to MEE 

 Salts from MEE & ATFD shall 
be sent to TSDF. 

2 Domestic effluents 0.85 KLD Septic tank followed by soak pit 
 

ii) Emissions from chimneys: 
 

Chimney No. Description of Chimney 
1 Attached to Briquette/coal fired boiler of capacity 4.0 TPH. 
2 Attached to Briquette/coal fired boiler of capacity 3.0 TPH. 
3 Attached to Scrubbers  -  4Nos. 
4 Attached to  250 KVA DG set 
5 Attached to  500 KVA DG set 

 

iii) HAZARDOUS WASTE AUTHORISATION (FORM – II)  [See Rule 6 (2)]: 
M/s. Siflon Drugs, Sy.No.25/4, Rachanipalli (V), Anantapuram District hereby granted an 
authorization to operate a facility for collection, reception, storage, treatment, transport and 
disposal of Hazardous Wastes namely: 
 HAZARDOUS WASTES WITH  DISPOSAL OPTION: 

 

S. No. Name of the 
Haz.waste 

Quantity of Haz 
waste  

Stream  Disposal Option 

1. MEE Salts/ETP 
Sludge   

234.95 Kgs/day 35.3 of Schedule-I Shall be sent to TSDF, 
Parawada for secured 
land filling. 

2 Iron Sludge 78.71 Kgs/day 28.1 of Schedule-I Shall be sent to 
Authorised Cement 
industries for co-
processing / TSDF. 
 

3 Organic / 
solvent residue 

255.89 Kgs/day 20.3 of  Schedule-I 

4 Spent carbon 22.81 Kgs/day 28.3 of Schedule-I 
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 Hazardous waste with Recycling option 
 

1. Waste oils & Grease 25 Lts/annum 5.1 of Schedule-I Authorized re-processors 
/ recyclers   

 

      This consent is valid for manufacture of quantities of each product as mentioned below only. 
 

S.No. Name of the products  Quantity  
 Group - A  

1.  Rafoxanide 100 Kg/day 
2.  Closantel Base 200 Kg/day 
3.  Praziquantel 100 Kg/day 
4.  Clorsulon 100 Kg/day 
5.  Butaphosphan 40 Kg/day 
6.  Firocoxib 10 Kg/day 

 Total Group - A 550.0 Kg/day 
1.  Oxyclozanide 166.67 Kg/day 
2.  Niclosamide 70 Kg/day 
3.  Albendazole 66.67 Kg/day 
4.  Fenbendazole 33.33 Kg/day 
5.  Closantel Sodium 50 Kg/day 
6.  Closantel Base 100 Kg/day 
7.  Triclabendazole 66.67 Kg/day 
8.  Rafoxanide 66.67 Kg/day 
9.  Enrofloxacin 40 Kg/day 

 Total Group - B 660.00 Kgs/day 
Note: The industry shall manufacture any one group of products at any given point of time. 
 
This order is subject to the provisions of `the Acts’ and the Rules’ and orders made there under and 
further subject to the terms and conditions incorporated in the schedule A, B & C enclosed to this 
order. 
 
This combined order of consent & Hazardous Waste Authorisation shall be valid for a period ending 
with the 30.04.2022 

 

                                                                         
 

 
 

           CHAIRMAN 
To 
M/s  Siflon Drugs,  
Sy.No.25/4, Rachanipalli (V),   
Anantapuram District - 515004. 
 

Copy to: 
1. The JCEE, Zonal Office, Kurnool for information.  
2. The Environmental Engineer, Regional Office, Kurnool for information and necessary action.  

 
 

S C H E D U L E – A 
 

1. Any up-set condition in any industrial plant / activity of the industry, which result in, increased 
effluent / emission discharge and/ or violation of standards stipulated in this order shall be 
informed to this Board, under intimation to the Collector and District Magistrate and take 
immediate action to bring down the discharge / emission below the limits. 

2. The industry should carryout analysis of waste water discharges or emissions through 
chimneys for the parameters mentioned in this order on quarterly basis and submit to the 
Board.  

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India 
regarding Public Liability Insurance Act, 1991 should be followed as applicable. 

4. The industry should put up two sign boards (6x4 ft. each) at publicly visible places at the main 
gate indicating the products, effluent discharge standards, air emission standards, hazardous 
waste quantities  and validity of CFO and exhibit the CFO order at a prominent place in the 
factory premises. 

Bandla 
Siva Sankar 
Prasad

Digitally signed 
by Bandla Siva 
Sankar Prasad 
Date: 2018.06.22 
13:11:12 +05'30'
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5. Not withstanding anything contained in this consent order, the Board hereby reserves the right 
and powers to review / revoke any and/or all the conditions imposed herein above and to make 
such variations as deemed fit for the purpose of the Acts by the Board. 

6. The applicant shall submit Environment statement in Form V before 30th September every year 
as per Rule No.14 of E(P) Rules, 1986 & amendments thereof. 

7. The applicant should make applications through Online for renewal of Consent (under Water 
and Air Acts) and Authorization under Hazardous and Other Wastes (Management & 
Transboundary Movement) Rules 2016 at least 120 days before the date of expiry of this order, 
along with prescribed fee under Water and Air Acts and detailed compliance of CFO conditions 
for obtaining Consent & Haz & Other Wastes Authorization of the Board.  

8. The industry should immediately submit the revised application for consent to this Board in the 
event of any change in the raw material used, processes employed, quantity of trade effluents & 
quantity of emissions.  Any change in the management shall be informed to the Board. The 
person authorized should not let out the premises / lend / sell / transfer their industrial 
premises without obtaining prior permission of the State Pollution Control Board.  

9. Any person aggrieved by an order made by the State Board under Section 25, Section 26, 
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the 
date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh Water 
Rules, 1976 and Air Rules 1982, to Appellate authority constituted under Section 28 of the 
Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of the Air(Prevention and 
Control of Pollution) Act, 1981. 

 

SCHEDULE  - B 
 
 

WATER POLLUTION: 
 

1. The source of water is APIIC supply. The following is the permitted water consumption:  
 

Sl. No Purpose Quantity ( KLD) 
1. Process &Washings 8.8 
2. Boiler feed 10  
3. Cooling blow down 2.0 
4. Gardening 1.00 
5. Domestic 2.00 
 Total 23.8 

 

2. The industry shall provide separate flow meters within one month for assessing the quantity of 
water used for the above purposes. 

3. The industry shall provide flow meters with totalizers at the inlet and outlet of 
Stripper, RO system and outlet of ATFD condensate by the end of July, 2018 .  

 

4. The industry shall provide Secondary Effluent Treatment Plant, within two months(i.e, before 
15the of August 2018)  as committed by the industry vide lr. Dt.20.06.2018 to achieve Zero 
Liquid Discharge (ZLD).  

5. The industry shall not discharge any waste water outside the premises and shall maintain Zero 
Liquid Discharge system. 

6. The industry shall provide containers detoxification facility by the end of July 2018. . Container 
& Container liners shall be detoxified at the specified covered platform with dyke walls and the 
wash wastewater shall be routed to low TDS collection tank for treatment and disposal.  

 
AIR POLLUTION:  
 
7. The emissions shall not contain constituents in excess of the prescribed limits mentioned 

below. 
 

Chimney No. Parameter Emission Standards 
1  Particulate Matter 115 mg/Nm3 
2 Particulate Matter 115 mg/Nm3 
3 HCl 35 mg/Nm3 
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8. The industry shall provide separate stacks and air pollution control equipments( 
(Multi cyclone dust collectors)  to the 4 TPH and 3 TPH boilers as agreed by the 
proponent during the CFE committee meeting held on 10.01.2018. 
 

9. The industry shall comply with ambient air quality standards of PM10 (Particulate Matter size 
less than 10m) - 100 g/ m3; PM2.5 (Particulate Matter size less than 2.5 m) - 60 g/ m3; 
SO2 - 80 g/ m3; NOx - 80 g/m3, outside the factory premises at the periphery of the 
industry. 
 
Standards for other parameters as mentioned in the National Ambient Air Quality Standards 
CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009. 
Noise Levels:    Day time      (6 AM to 10 PM) - 75 dB (A) 
                             Night time    (10 PM to 6 AM) - 70 dB (A) 
 

10. The industry shall comply with emission limits for DG sets of capacity upto 800 KW as per the 
Notification G.S.R.520 (E), dated 01.07.2003 and G.S.R.448(E), dated 12.07.2004 under the 
Environment (Protection) Act Rules. In case of DG sets of capacity more than 800 KW shall 
comply with emission limits as per the Notification G.S.R.489 (E), dated 09.07.2002 at serial 
no.96, under the Environment (Protection) Act, 1986.  
 

GENERAL: 
 
11. The industry shall not manufacture any product, other than those mentioned in this order, 

without CFE & CFO of the Board. The industry shall not increase the capacity beyond the 
permitted capacity mentioned in this order, without obtaining CFE & CFO of the Board.  

12. The industry shall install and operate multi stage scrubbers for scrubbing of process emissions 
at all emission sources. The details of chemicals consumption used in the scrubber should be 
recorded and kept accessible for the inspecting officials of the Board.   

13. The industry shall provide data logger facility for VOC. 

14. The industry shall provide online pH meter with data logger facility to the scrubbers 
by the end of July, 2018. 

15. There shall not be any spillages / discharges of chemicals / effluents on ground. The drums 
containing chemicals & wastes should be stored on elevated platform provided with 
leachate/spillages collection pit. In no case the drums should be stored on naked ground. 

16. The industry shall ensure implementation of requisite measures to prevent air pollution, 
fugitive emissions & odour nuisance in the surrounding area. 

17. The industry shall discard the use Solar Evaporation pond immediately.  

18. The industry shall maintain the following records and the same shall be made available to the 
inspecting officers of the Board:  

a. Daily production details (ER-1 Central Excise Returns). 
b. Characteristics of effluents and emissions. 
c. Quantity of Effluents generated, evaporated in MEE, recycled/reused. 
d. Log Books for pollution control systems. 
e. Hazardous/non hazardous solid waste generated and disposed. 
f. Manifest copies of effluents / hazardous waste. 
g. Inspection book. 
 

19. The industry shall dispose solid waste (NON HAZARDOUS ) as follows: 
 

 
S. No. Name of the waste Quantity  

 
Disposal Option 

1. Ash  1.5 TPD Shall be sent to the brick manufacturers.  
 
 

20. The industry shall submit compliance report on the conditions mentioned in the consent order 
every 6 months to the Regional Office/Zonal Office.  

21. The industry shall comply with the Task Force directions issued by the Board vide order dt. 
02.04.2017.   

22. The industry shall comply with the conditions stipulated in the CFE (Change of product mix)  
order dt.30.05.2018.   

23. The industry shall develop green belt in an area of 1.85 acres in addition to existing 
green belt of 2.5 acres in the ensuing monsoon so that the total green belt shall not be 
less than 33% of the total area. 
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SCHEDULE – C 

[See rule 6(2)] 
[CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING HAZARDOUS 

WASTES]  
 
 

1. The operator should follow the Hazardous & Other Wastes (Management and Transboundary 
Movement) Rules, 2016 notified by the Ministry of Environment & Forests, Government of 
India. 

2. The industry shall not store hazardous waste for more than 90 days as per the Hazardous & 
Other Wastes (Management and Transboundary Movement) Rules, 2016. 

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way in their 
premises till its disposal to the manufacturers / dealers on buyback basis. 

4. The industry shall maintain 6 copy manifest system for transportation of waste generated and a 
copy shall be submitted to concerned Regional Office of APPCB. The driver who transports 
Hazardous Waste should be well acquainted about the procedure to be followed in case of an 
emergency during transit. The transporter should carry a Transport Emergency (TREM) Card. 

5. The industry shall maintain proper records for Hazardous Wastes stated in Authorisation  in 
FORM-3 and file annual returns in Form- 4 as per Rule 20(2) of the Hazardous & Other Wastes 
(Management and Transboundary Movement) Rules, 2016. 

                                                                                                                                    
 
 
 
 
 

CHAIRMAN 
To 
M/s  Siflon Drugs,  
Sy.No.25/4, Rachanipalli (V),   
Anantapuram District - 515004. 

 

 

Bandla Siva 
Sankar 
Prasad

Digitally signed by 
Bandla Siva Sankar 
Prasad 
Date: 2018.06.22 
13:11:39 +05'30'
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Annexure - 6 
Photographs depicting the odour control measures taken by the industry  

 

  
Double stage Scrubber with Jacketed receiver with water circulation provided at 

production Block – C. 

  

Double stage Scrubber with Jacketed receiver with water circulation provided at 

production Block–B. 
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Online pH meter provided in Production Block 

-C 

VOC meter between production Block – 

B and C 

  
Solvent storage tanks provided with Condensers for the vents of the solvent storage tanks. 

  
Replacement of centrifuges with Agitated Nutsche Filter cum Driers (ANFD) in production 

Block-C for reducing the solvent losses during mother liquors separation. 
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2 Nos.of Solvent distillation columns provided 

for solvent recovery. 

Primary condensers with water 

circulation for the solvent distillation 

columns. 

  

Secondary condensers with Chilled brine 

circulation for the solvent distillation columns. 

Tertiary condenser vent dipped in the 

mother liquors storage tank. 

  
Complete closing of HTDS effluent storage tanks with asbestos sheet and GI sheets 
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Scrubber with Ducting system provided for the 

HTDS effluent storage tanks 

Biological ETP covered with roof 

  

Scrubber provided to the ATFD for the disposal of HTDS effluents 

  
Green belt developed by the industry towards northern direction of the industry 
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